_.A.'
RN 1

‘)

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD
BENCH : AT HYDERABAD

C.A,No.516/90. Date of Judgment:6-0-S0,

N.Sayanna
«ooApplicant
Vs,

1. Union of India rep. Dy
The Secretary. to ths Govermment,
Jepartment of Posts, Nsw Delhi,

2. The Chief Fostmaster General,
Andhra Circle, Hyderabad.

3. The Postmaster General,
Andhra Pradesh Southern Region,
Kurnool,

4, The Superintendent of Post
0ffices, Kurnool-518 001.

e s s@spondent s

Counsel for the Applicant : Shri K.5.R.Anjansyulu

Counsel for the Respondents : Shri Naram Bhaskar Rao,
Addl .CGSC

CORAlT:

.

HON'BLE SHRI B.N,JAYASIMHA : VICE-CHAIRMAN
HON'BLE SHRI D.SURYA RAD : MEMBER (JUDICIAL)

(Judgment of the Division Bench delivered by
Hon'ble Vicé-Chairman,3Shri B.N.Jayasimha)
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The applicant hesssn uyhile working as?ﬁranch
Post Master, Meedivemula a/w Camp, Ku;nmol District ués put
of f duty by an order of the Superintendent of Post Q?Fices,
Kurnool dated 11-10-1989 pending enqguiry intc hié.canduct.
The apglicant harnced over the charge persuant to this order.
e alleong Lt Mo further action was taken by the CESPIN=-
dents and that even his statement has not bsen recorded, He
gubmitted a representation dt,20-2-90 stating that though
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five months have elapsed from t he d ate of his being
put-off duty no action was taken despite his makiRg
representations rqug?ting theaatﬁmrities to r evoke

the orders, No reply has been given to his representa-
tions, According to Lr.No.151/7/77-Disc(2) dated
23-3;1978 of the Director General,APosts & Telegraphs,
Extra Departmental Agents may be put-off duty only during
thependency of theenquiry andnot when any enguiry-is
contemplated 5ut such periond of put-off duty should not
be more than 120 days. The order puttinghim off to duty
is contrary to the Director General, Posts & Telegraphs

instructiens dt.23-3-1978 and therefore invalid,

EN

2. e heafd the case on 6-7=50 and adjourned it to
this day to enable the RdditionalStandingEbunselto get
instructions., We have heard Shri K.S.RfAnjaneyulu,

leerned sounsel for the applicant and Shri Naram Bhaskar
Ran, learnedgéganding counsel for the centralgovarnment:

Shri Bhaskar Rao states that the Assistant Superinten-

‘dent of Dost Offices (A.S.P.) wvho was to conduct the enguiry

mat with an accidentandthat therefore he could not complete
the investigation for issue of a charge memo, UWe are unable
to accept that this ia a valid reasen for continuing to

keep the applicant on "put-off duty", The Director
General, Posts and Telegraphs instructions provide for
putting an E.D.Agent off-duty for a period not exceeding

120 days, There is no provision for further extention
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of putting-off duty of an E.D.Agent beyond this period.

Since no charges have been framed and the peried of 120

BT

days has expired 10“9::E§°, W@ dirgct that the appli-

cant be re-instrated immediatly as Extra Departmental

Branch Post Master, However, this order will not be

a bar to the respondents to proceed against the appli=-

cant according to Lau,

3, Application) is allowed, No order as to wmsts,
o
&J\jd—/‘i_ff M‘e’ ' c%—' - g"ﬁum
(B.N.JAYASIMHA) (D.SURYA RAD)
Vice~Chairman . MEmber (3)

Dated: 6th August, 1390%
Dictated in Upen Court, /

_ | ?V$U?M3:g;ij;¥f
avl/ . So'DEPUTY REGTSTRAR(JULL)

The sSecretary to the Government, Union of India,
Lepartment of Posts, New [elni.
The Chief Postmaster General, aApdhra Circle, Hyderabad,
The Postmaster General, A,F. southern Region, Kurnool,
Tne superintendent of Fost Offices, Kurnool-518001,
One copy to Mr.K.s.R.Anjaneyulu, Advocate
1-1=-365/A, Jawaharnayai,Bakaram, Hyderabad.

6. One copy to Mr.Naram Bhaskara Rao, Addl.CGSC.CAT.Hyd.Bench
7. One spare copy.
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IN THE CENTRAL ALDMINISTRATIVE TRIEUNAL
HYDERABAD BENCH AT HYDWRABAD

THE HON'"sLE Mo O.N r,Cl';i‘aY,.t‘-';SI\I{’\II-IA 5 Vaolo
AND . 4

THE HON'SLE MR. D.SURY:w RAOSMEMBER(J)
AND

Tilth, HON'BLE MR.OANARASIMHA MURTY:M(J)
Axp _

.R.BALASUBRAMANIAN:M(E—‘m)

| BATE: QWQ :

ORLER/JULGMENT 3

THE HIN'BLE MR

“leive/ Rob/Ceh/No, in

T.A.No, W.P.No.
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.Z'xdm!;‘;tte-d-a-rzjd—I‘h“t‘érim airections iséued
Allowed.__.—"

Disgmisked for Default.

Dismisped as withdrawn.

Dismisged.

f&Spo d of with direction.
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